
OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BE 

ALLA:,ABAD 

Allahabad : Dated this 19th day of March, 200 

Original Application M.627 of 19.3 

CORAM :- 

Hon'ble "r. Justice RRK Trivedi, V.C. 

Hon'ble Ar. S. Biswas A.M. 

Sri RK Go 

Resident 

at presen 

Lal Bahad 

Mussoorie 

(Sri O.P. 
(Sri AK G 

1 S/o Shri Istwari Prasad, 

f 74, Kuiri Bazar, Mussoorie, 

working as Junior Technician, 

r Shastri National Academy of Admin:streition, 

U.P. 

Bakshi, Advocate) 
ur, Advocate) 
	  Appli•ant 

Versus 

Union of India through the 

etary to the Government of India, 

Dep  rtmenta of Pqrsonnel and Training, 

stry of Personnel, Public Grievance 

ions, New Delhi. 

	

2. 	Director Lal Bahadur Shastri Nation 

emy of Administration, Mussoorie U. 

2. Director (Sem.or), 

arge Administration, 

Bahadur Shastri National Academy of 

nistration, 'Iv4ussoorie U.P. 

(Sri Satish Chaturvedi, Advocate) 

. . . .Respond nts 

ORDER (0 r a 1) 

By Hon'ble eir. Justice RRK Trivedi V.C. 
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